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of e separate latarine to allottees
as hag been provided to the allottess
of Nehru Nagar blocks?

THE MINISTER OF WORKS AND
HOUSING AND SUFPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). While no
decision has been taken about colo-
nies under JJR Scheme, Government
nas issued necessary instructions to
the M.C.D. to start execution of lease
deeds ete, for transfer of ownership
rights on ltase hold basis to bonafide
allottees of slum tenements in slum
colonies.

{c) Smal] units such as lathe work-
shop, coil winding, electrical welding,
manufacturing of auto parts, Ice
Cream Factory etc. ete. are being run
in 13 shops on the ground floor of
Nehru Nagar, No health hazardous
trade has been reported to be run-
ning in these premises.

(d) Question does not arise, in view
of the position stateq against (c)
above,

(e) At present there are 14 latrines
for 42 flats, It is correct that the
water does not reach the latrineg on
the first floor.

(f) The allottees are being provide
ed with individual latrines by con-
verting the existing 26 bath rooms
into latrines, The work on these bath
rooms is expected to be taken up
drawn up to be taken up shortly. A
scheme hag also been drawn up for
shorfly. A scheme hag also been
augmenting the water supply of the
colony as a whole,

Terms and Conditions for taking over
of NDS Instructors

7082 SHRI MADAN TIWARY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether in thelr leiter No. F.
1:4 (27)/R&S/75 dated September 29,
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1975 issued by Directorate of Edyca-
tion, Delhi to the Principal, the Sex-
vices of NDS Instructors were termed
as fresh entrant; to Government ger-
vice ms per the terms and conditions
gettled with the Government of India;
1f so, what were the terms and condi-
tions settled between Central Gov-
ernment and Delhi Administration at
the time of their taking over on
Noverber 1, 1872; and

(b) whether a copy of these terms
ang conditions will be placed on the
Table of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). The re-
quisite information is being collected
from the Delhi Administration and
will be placed on the Tablp of the
Sabha as soon as possible

Wiyt & dew watea o ver]
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Implementation of the Urban Land
Celling Act by the States

7084 SHRI A. R BADRINARA-
YAN:
SHRI M V. CHANDRA-
SHEKHARA MURTHY.
SHRI P. M SAYEED.

Will the Minster of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Chief
Minister of Karnataka has alleged
that vesteq interests in the Central
Secretariat were stalling the imple-
mentation of the Urban Land Ceiling

Act,

(b) 1t s0, whether he hag stated
that State Government was helpless
in the matter us the rules under the
Act had not yet been framed and State
Government could not therefore en-
force the Act;

(¢) whether State Governments
Which have sdopted the Central Act
__““id not make thelr own legislation;

(d) it g0, whether Karnataka was
\ the first to have taken action to bring
telling legisiation in operation: and

(e) it so, what steps are being
taken by the Union Government to
make laws so that the Karnataka Gov-
ernment couly take early action for
its implementation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b), No, Sir.

(¢) No, Sir.

(d) No, Sir. The Urban Land
(Ceiling and Regulation) Act, 1078
came into force on the 17th February,
1976 in Andhra Pradesh, Gujarat,
Haryana, Himacha] Pradesh, Karna=-
taka, Maharashtra, Omssa, Punjab,
Tripura, Uttar Pradesh and West Ben-
gal and all the Union territores.

(e) It 13 for the Government of
Karnataka to implement the Urban
Land Ceiling Act in the State in ac-
cordance with the Urban Land (Ceil-
g and Regulation) Rules, 1976 and
the guidelineg issued by the Govern-
ment of India from time to time

The progress of action taken by the
State Government is as follows:

Number of Statements of
excesg vacant land received
upto 31-12-78 .. 68,987

Number of statements scru-
tinised .. 15170

Number of statements
finally disposed of . 196

Extent of vancant land ac-
quired and vested with the

State Government, . 1245
hectares

Special Allowance to Personal -
Assistants in BHU, INU

7085. SHRI AMAR ROY PRA-
DHAN: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it is a fact that Per-
sonal Assistants in the Banaras Hindu
University are getting special allow-





